
RegiOna1 0fFice
RAJASTHAN STATE POLLUT:oN CoNTROL BoARD
Shiv singhpura HOusing Board coiony,Nawaigarh Road,sikar‐

332001Phone‐ o1572‐248009,Emai:‐ rorpcb.s:kar@gma‖ .com

No. RPCB/RO sikar/ cen-250/gも

To′

The Registrar General
National Green tribunal (Central Zone Bench)BhopaJ.

Sub: iloint Corrtrittee Report in the matter of
Original Application No. 27 /2O24(CZ), Kailash
Vs State of Rajasthan & Ors.

Ref: Eon,ble NAEIOI{AT GREEN IRTBUNAI CENIR,AI.I zo![E
BENCE, BEOPAL order dared L6/O2/2O24

Sir,

With reference to abowe,
herewith report of iloint
consideration.

Enclosed: - As above

Date: ._9 loq)Z-zg

please find enclosed
Comittee for kind

Yours Sineerely

い

一

(pradeep K― ar Asnani)
Regiona1 officer



Hon′ b■e NAT工ONAL TRIBuNAL CENTRAL
BHOPAL

Joint  committee  Report  in  the

App■ication No.27/2024(cz)′
 Kai■ash

こ Ors

matter of
Vs State of

Original
Rajasthan
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.Ioint Comnittee Report in the matter of Original
Application No.27/2024 (CZ) , Kai].ash Vs State of
Rajasthan &ors order dated 16/02,/2024 passed by Hon,ble
NATIONAL, GREEN TRIBTNAI CENTRAT ZONE BENCH, BHOPAL

1. Hon,ble NATIONAL GREEN TRIBUNAL CENTRAL ZONE BENCH,

BHOPAL vi-de order dated 16/02/2024 has directed
inter-a1i-a as follows: -
1. fhe griewance of the applicant is allotnent of

the mining J.ease No. 95/2OLO dated 2O.L2.2OL2 Xo

the respondent NO. 8, situated in khasra No.

97/L/L, rakba3.98 nark ABCD is 1.00 Hectare, for
mining Chejapathar and connected with hills and

in the vicinity of it residential area is
situated and hilJ. is surrounded by the vj-J.J-age

Ka1a Khera, Dungar Eaganrras, Panchayat Ladika
Bas, Tehsil Neem Ka Thana, via Ganeshwar,

District Sikar, Rajasthan
6, Ite deem it just and proper to calL a report on

the matter in issue, in present application, from a

Joint Comittee consisting of :

(i) One Representative of Collector, District Sikar
(Rajasthan. )

(ii) One Representative of State Pollution Control
Board, (Rajasthan.)

The Committee is direeted to submit the factua]- and

action taken report within six weeks. Ehe State pCB

will be the nodal alrency for coordination and
Iogistic support.

fn compliance to the order passed by the Hon,ble
NGT, the District Colfector Sj_kar vide order dated
L3/03/2024 has appointed ADM, Neem Ka Thana and

State Poflution Control- Board vide order dated
77/03/2024 has appointed Regional Officer RSpCB/

Sikar. C .ztw-A\
----/")- |



3. Thesuperintendlng Mining Engineer, .Taipur Circl-e
vlde order dated 20/12/20L2 has sanction Mining
lease no 95/20LO , area 1.0 hector situated at Kh
No 97/07/OLin favor of Sh Suresh Kumar Gurjar S,/O
ShRamjilal Gurjar, pawala Rajpoot, Tehsi1 Kotputli,
Distt-.Jaipur from to 30 years and extended to 50
years according to RMMCR-2017 rule no9(2). District
Level_ Environment Impact Assessment Authority Slkar
vide order dated 06/06/201-6 had issued Environment
Clearance under EIA notification 2006 to the mines.
The State pollution Control Board has issued
Consent to Operate under section 2L (4) of Air
(Prevention & Control_ of pollution) Act_19g1 vide
order dated 09/09/202L for operation of Mine. The
Consent to Operate is valid upto 31_/O.t /2026.
(Annexure (f )

4. The committee has visited the site on dated
07/04/2024 alongwith following representative of
other departments :: -

A. ShRamawtarDoodhwal, Dlstrict Conservator of
Forest, Sikar

B.Sh Rajneesh Kumar, Deputy Dj_rector, Director
General Mines and Safety (DGMS) Ajmer

C. Sh Ashok Verma, Asst. Mining Engineer,
Department of Mining & Geology, Neem ka Thana

During visit, mining l_ease was found non operative.
There was a pit in the mining lease whose bottom
was fill-ed wlth water. Mining was done in a mining
pit by open cast method. No signs of fresh mining
and bLasting were found at the spot. Bushes/ Weeds
were found growing j_n and around the mining 1ease.
One demarcation pillarnumber B from Demarcated area
ABCD was not available at Site. There u/as no
machinery available in the mining area to be used
for blastj-ng and mining work. No Stone Crusher is
established on Mining Lease.

-v Ｔｈｅ″
committee has



taken photographs of the site and prepare moka
report and afso asked department representatlves to
submit factuaf report. (Annexure l.il... )

s. The Department of Minlng & Geology, Neem ka Thana
has submj-tted factual report on dated 05/04/2024.
The Demarcated 1and, village_ Dungarfaganwas,
khasra no 9j/l/L, aea-3.98 hectare, varlety, Gair
MumkinPahad , registered in the name of siwachak
Raj asthan Government. According to the fatest
Jamabandi Settlement, its khasra no 251 , area 1.82
Hectare is registered as ..Gair-mumkln_pahad,,. 

The
mining lease was found appropriate in the context
of Departmental ru1es. Thus The Mining lease no
95/2070 has been sanction in favor of Sh Suresh
Kumar Gurjar S,,/O ShRamjilal Gurjar, pawafa Rajpoot,
Tehsil Kotputli, Distt-Jaipur by Superintending
Mining Engi_neer vide order no 3369   dated
20/1,2/2ol2for 30 years and further extended to 50
years according to RMMCR-2017 rule no9(2). (Detailed
Report 1s Enclosed at Annexure .:.3]....) . AME,
Department of Mining & Geology, Neem ka Thana has
reported that: -

A. Earlier, departmental team has visited
30/01,/2023 and mining was found closed.
Thus, the mining work 1s closed from 1ast one
year. no blasting work is being done in the
minlng lease area. The concrete wa11 has not
been constructed towards the forest border.
Thus, the department has issued letter number
SA/NEEM/APR/KHp-9s/2OtO/1245 dared 30/oL/2023
to construct the boundary wa11 and suspend
al-l- the mlning operations untll the above is
f oll-owed.

B.Boundary pi11ar A, Boundary C and Boundary
Pill-ar D of the mining l-ease are constructed at
the spot. Boundary pi1Iar B was not found to be



buil-t on spot. Eor which the fessee was ordered
to build 1t on the spot.

C.The boundary llne B-C of the mining lease is
towards the forest boundary. Lessee has not
carried out illegat minlng outside the mining
fease sanctloned area towards forest
area.Howeverrdepartmental_ team durj-ng Spot
J-nspection dated 2g/17/2Oj_6 of the mining 1ease
has reported that 1O0. gO MT of mineral_
Chejastone was i11ega1Iy mined outside the
boundary l_ine C-D of mining lease sanctioned
area. Thus the penalty Rs 35300/_ through e_
challan GRN 19997842 dared 06/L2/201,7 has been
deposited by lessee.

D.Mining work has been done in a mining pit by
open cast method in the area. No benches were
found in the sald pit, whose size was found to
be about 73 to 92 meter by 72 to 90 meter and
20 to 25 meter depth. presently bottom of said
pit was found fil_Led wlth water. The mining
work has not been carried out by making benches
and slope as per the approved mining scheme on
the spot. The bench is compJ_et.e1y straight
vertically at some p1ace. Overhanging was also
found which is a violation of approved mining
p1an.

E.The topsoil comlng out of the mj-ne

stocked separately as per approved
E. The debris comJ_ng out of the mine

dumped as per approved mining plan
dumped elsewhere outside the line
mini-ng f ease.

G.No plantation Work was found to be done by the

at spOt.

has not been

mining plan.

has nOt been

but has been

C―D of the

fessee.
H. Sign Board was not

-$.

found ins

に
ta■■ed



I.Aruraf road passes in the east. direction of the
B-C line of the mining 1ease, whose distance
from the mining fease boundary fine 1s about 40
meter. According to Rul-e2B (1) (gcc)of RMMCR_

207'7, mining operations are permitted at a
distance of 10 meters from Ruraf road.

J. There is no populated area a.round the approved
area of mining l_ease. The main population 1s of
village kalikheda, about a kilometer away.

K. Lessee has not constructed garland drain,
settling tanks, check dams around the dumping
yard and mining pit.

L. Department vide fetter dated O4/04/2014 has
issued notice to the mines for non_complying
the approved mining plan and other deficlencies
reported in the inspectlon dated 01,/04/2024.

M. The AME, Mines department vlde fetter dated
0B/04/2024 has j_nformed that lease holder has
carried out total production 37g094 ton from
2013 to 2024. The yearly production 1s not
exceeded the production capaclty mentioned in
approved mining pJ_anlscheme. Mining owner has
not carried out mininq in khasra no 24-l & 250 |
which is situated near Boundary pi11ar A_B of
mining l_ease.

6. The Distrlct Conservator of Forest, Sikar has
submitted factual_ report on dated 02/04/2024. The
forest department has issued no obj ection
certificate  On  dated  30/01/2012.  The  distance

between the mining ■ease and fOrest is 42 meters.
The  approved  ■ease  area  is  l.oo  Hectare  and

surrounded by khatedar■  ■and and sewayachak land.
There is no encroachment on forest fand. No
plantation, construction of water hole for wildl_ife
were found.

歩

Lease holder has not constructed



boundary wal_l- 1n between lease and forest 1and. A
copy of factual report is encl_osed at Annexl_r.......1*.1.

7. The representative of Director Generar Mi-nes and
Safety (DGMS),Ajmer lnformed that the aforesaid
mine has not regist.ered with department. However,
department vide l-etter no 546 dated 21 /03/2024 has
directed mining owner, not to carry out mining
operation tlfl the appointment of mj_ne manager,
submit notice of opening in form_1 and obtain
fabour ldentification number. after thisapply
onl-ine for registration with department. (Annexure_f r

)

The report is being submitted for kind perusal of
Hon'b1e National Green Tribunal_ CentralZone Bench,
BHOPAL

RO′  RSPCB′  sikar

eIV
(Anil- *umar)

ADM, Neem ka Thana
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Rttasthan state P01lutiOn COntrol BOard
Headquattet 4,InstitutiOnal Area,Jhalana DoOngri,Jaipu卜

302004
Phone:o141_2716804,2716800  c_mail:inenlber‐

secretanr“ DrDCb.nic.in
He!pline No. :o141‐ 2716877

■

No. F-10(s62)RPCB/LegalA,tGTi2a2a 
| 1 l 2c _ 3 lz1. Date: ulagfz,,, 

"Regionalofficer, ' st*z-Y
Rajasthan State pollution Control Board,
Sikar

Sub: - Hon'ble National Green Tribunal order dated 16.02.2a24 in original Application No.2712024(CZ), Kailash V/s State of Rajasthan & Ors.

with reference to above subject matter, it is to inform that the Hon,ble NGT by orderdated 16.Q2.2024 directed inter_alia 
", 

folio*,-

6' we deem it iust and proper to coll o report on the matter in issue, in present opplicotion,from a Joint Committee consisting of:

(i) One Representotive of Coltector, District Sikor (Rojosthon.)

(ii)one Representa,ve of state poltution contror Boord, (Rojosthon.)

7' The committee is directed to submit the loctual and oction token report within sixweeks.

The state pcB wilr be the nodar ogency for coordinotion and rogistic support.

You are hereby nominated as member of the committee and also appointed as Nodalofficer on behalf of RSPCB with the direction to ensure compliance of Hon,ble NGT order andfile the compliance report of order dated 16.02.2024. The Hon'ble NGT order dated 16.02.2024
is enclosed with this letter for ready reference.

Enclosed-As above

Copy to following for information and for compliance of Hon'ble NGT order dated 16.02.2024

l. District Collector, Sikar

RaiKai Ref
5990384

M戚晨≧tary貿気

Ch/こ

Signatu
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Regioral Office Sikar

Raiasthan State Pollution Control Board

Shiv-singhpura flousing Board Colony' Nawalgarh Road' Sikar-332 0l

Phone:01572'248009

Registered

FileNo F(Mines)/sikar(NeemKaThana)/54i1(1')/2o12-2oi^3la3l's32

orderNo 2o212022 /Sikar /6075

Unit ld i 44,717

M/s Suresh Kumar Guiar

, Kala Nheda

Tehsil : Neem Ka Thana District : sikar

E-Mail : toc'sikar@gmail'com
subr Grant of Consent to Operate under section 21(41 of Air

fotlutionl Act, 1981 for your Minor Mineral Mine- at

Tehsil-Neem Xa Thana, District- Sikar (M'L'No-M' L' No' 95/10 )'

Ref: (i) Your application dated 27 l0A/2021
(ii) Received on 27l08/2021

3 That this consent is valid for following mining activities :

t", 
ln u,a* of the details submitted vide your above rcferred applicatiorl/ documents' the

Consent to Operate u'd"t section 21[4) of Air [Prevention & Control of Pollution)

Act,1981 is hereby granted i" 
-t"-** 

mining activities This consent is subiect to the

t]'"f,'filI":.o.|::tn,,,0"r", 
sranted in ravour or-M/^s' suresh Kumar Gujar' a Mine ot

Minor Mineral r,rring 
"r"r'i.No-r"r. L. No. 95/10 in an area measuring 1 0000

Hectares at/near Village-Kala Kheda'Tehsil-Neem Ka Thana'District-Sikar'

2 Thatthis consent is valid for a period from 2710 Al2O2l to31/O7 12026

Datet 09l09l2O27

(Prevention & (lontrrrl i)t

near Village-Kala Kheda

(

r That the proiect proponent will comply with the Standard ;s
- 
;;t.";;J;'i;r"st 

'"nd 
climate chanse notificatior no GSR

il;;;;:r;;Nadonal Ambient Air Qualitv standards'

Page '1 of4

Signature v;jid

B,n l? loi f Koodffi;1 u'i11"
Reason: SellA(BItEd
Locatton: \,

prescribed vide

826(E) dated

the Ministry ot

16th November,

1 CHEJA PATIHAR



Fa nゞh3o

裁
ヽ
「
/

Registered

File No    F(MineS)/Sikar(Neem Ka Thana)/548(1)/2012‐ 2013/831-832

0rder No  2021-2022/Sikar/6075
Date:  09/o9/2021

Unit Id : 44,717

5 That this consent to establish/consent to operate is only for carrying out mining ot
mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or cons(, r

to operate should be submitted. The project proponent is required to obtain seprarc

consent to establish and consent to operate for carrying out mining of orh(,1

minerals(s), if any or processing/beneficiation of such mineral(s) and fr)l rr y
addition/modification/alteration or change in process.

6 That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the DEIAA

vide letter no.F1O/DEIAA/DEAC/Proiect/Cat.1(a)82(EC)141dated
06.06.2016 shau be strictly complied with.

7 That lessee shall not extract the Masonary Stone more than B6,210TPA
quantity mentioned in the EC issued by the State Level Environment
lmpact Assessment Authority, Raiasthan on dated 06-06.2016,without
prior obtaining consent from the Board.

I That the grant of this consent to operate is issued from the environment
angle only, and does not absolve the proiect proponent from the other
statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time- being in
force,rests with the industry/ unit/ proiect proponent.

9 That the grant of this consent to operate shall not, in any way, adverscly

affect or ieopardize the legal proceedings, if any, instituted in the past or
that could be instituted against you by the State Board for violation of the
provisions ofthe Act or the Rules made there under.

10 That the lessee shall submit mining scheme after duly approval by the

Deptt. of Mines & Geolory, Govt. of Ralasthan and shall not extract mining
more than the quantity approval by the DMG.

11 That the proiect proponent shall obtain Environmgntal Clearance and/ or
urildlife Clearance from the standing Committee of the NBWL. If and as

may be required under the Enyironment Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon'ble NGT or the
Hon'ble Supreme Court.

12 This consent is subiect to the orders of the Hon'ble NGT in the matter of
o.A. No.L23/2o14- Himmat Slngh Vs state of Raiasthan & Ors. And other
related matters.

Regiona1 0frlce sikar

Ralasthan state Pollution Control Board
Shiv‐ Singhpura Housing Board Colony′ Nawalgarh Road′ Sikar‐ 332()(〕 l

Phone1 01572-248009

Signature

Page 2 ol 4



Rdatthtrl__

覇

Reglona1 0frlce sikar

Ra,asthan state PollutiOn Control Board

Shiv― Singhpura Housing BOard C010ny,Nawalgarh lヽ
ond,Sik(lr-332()01

Phone:01572‐ 248009

Registered

File No    F〔 MineS〕 /Sikar〔Neem Ka Thana〕
/548〔 1〕 /2012‐

2013/831‐832

order No   2021‐ 2022/Sikar/6075

Unit id :    44,711

13Thatthelesseeshalldevelopplantationinatleast33%oofthetotallease
area to maintain Ambient Air Quality around the mine and the action plan

forplantation(aspertheminingplan/ecofriendlyminingplan)shallbe
imPlemented'

l4Thatthelesseeshouldcheckthewaterchannelsintheminingleasearea
and clear/clean them before the rains staft' Water should flow in ttt

naturalpathandthereshouldbenoobstructioncreatedbywayofmining

,, ir"Tl',.?r"" of water channels becomes necessary due to availability of

mineralinleaseareaataparticularlocationonly,newdrainsfollowing
the contours be constructed by the lessee, so that water flows

un-obstructed to main water bodies/ponds/tanlis/natural reservoirs'

16 The overburden should not be dumped in such 
- 
a manner that it flows

withwaterinthenearlytanks,reservoirsandpondsetc.thelessee
should dump the overburden in such a manner that it does not get

washed away to the nearby water tanks and lakes etc' during the rainy

season.
lTThatConsentperiodshallbecoterminouswiththevalidityofmining

lease.

lsThattheindustryshallbeapplyforrenewalofcoDsenttooperateatleast
before four month of expiry of consent to operate'

19 That this consent to opera," ,, *ttu subiect to the validity of approved

,, fi:',"t"'i"|.oorru water shall be extracted without prior permission from

,, ;"#"T;:""*::y holder shall provide adequate design rain water

harvestingstructures design rain water
22 That the Le"'" holder shatl provide ' 

adequate

harvestingstructures I shall be st'tctly r'.rlt,lrr-'tl
23 That all other general conditions enclosed as Annexure

with.

z4ThatthisConsentissubjecttotheconditionsasstatedaboveandgeneralconditions
as stated in e*"**' Further' the mining unit will comply with the provisions of

theAirg,","ntio-na_cont.olofPollution)Act,lg8laldanysuchconditionsasmay
be specified rronl- ,i*. a time uv-irr.' s",. Board under the provisions of the

aforesaid AcL

Dare: 09/09/zo2l

Page 3 of 4



Regional Office Sikar

Rajasthan State Pollution Control Boarcl
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572 -248009

Registered

FileNo F(Mines)/Sikar(NeemKaThana)/54B(t)/zotz-Z\tg/B3L_B3Z

orderNo zo2l-2022/sikar/607s

Unit Id | 44,217

(A): CopyTo:-

1 Master File .

Date: 09/09/2021

25 That the grant of this Consent to operate is issued from the environmental apgle
only, and does not absolve the project proponent from the other statut()ry
obligations prescribed under any other law or any other instrument in force. The solc
and complete responsibility, to comply with the conditions laid down in all otlrcr
Iaws for the time-being in force, rests with the industry/ unit/ project proponent.

26That the grant of this Consent to operate shall no! in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

27 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in forcc.
The sole and complete responsibility, to comply with the conditons laid clowrr in :rll
other laws for the time-being in force, rests with the industry/unit/pr.o;t,r.r
proponenL

Encl: As Above

Yours sincerely

Regional Officer

r    ,

( .

Regional Oftlcer
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status report of the.originar appricatio n 27t2024(cZ) Kairash vsstate vs state of^R"aj""*'I[" 
".i"5,n"r. pending in theHonora bte Nationat cr""1, irio, nli E",rIrr, Zone, Bhopa t.

rhat Mr. su."rn,..-- - FSI=Eepqt
rehsi r Kotp utr i o,,i,,.i,ffi f,l:j. :,',"": T#: llfi 

,,?: 

:T?,,::: "L:::" f,T#:es/20t0 for minerat cheiapathar ;;r. ;;,t;r;;;;nn"uo. lrrnr.rohaganwas) rehsitNeemkathana oistrict Sikar, 
"r"" ;.r;'-;;rT;J,':

;::,j;;:jil i;: :,T,';:1%'r',.ouef 
o o -; ;;; #Y:: Tffi :,:,T.'iil";.,15

r,r,,,," ,.p ,,ia;;;;,;il,.l;,1.X":,,,1r:Til,.r.fl:,i11, r,,,, ,r,J.r, 
"i,"r"*,ir,fou n d vaca nt i n favou r 

"^f ^,1" 
. opr i.. r;, ;";;ffi ; 

j:.:ri1#j::ogfl:il Tff:Patwari was done on f Z.OS.ZOf f ., D;r"r.*JO'.r"r, f"ra 
"f village Dungarfaganwas,Khasra number 97/7/7' area.3.9.8 hectares, ,.r'"ir, o"'. Mumkin pahad, registered inthe name of Siwachak Rajasthan o*ui.r.r,,,t]i, in, e..orUirg to the tatestJamabandi settlement, its Khasra 

"r.0", ,r'iril rrl. ,.r, hectares is registered as"Gair-mumkin-pahad"' According to the i",ririr""." demarcation report dated77.08.2OLt, within 48 meters of the .ppf ,"irr".l ,'#r the situation, tt 
" 

,oaU tro,lBorder pillar C to Kalkheda comes, apart from this there is no other public place.No objection lettel ha; been received t.r'ior"* Conservator Sikar videletter no' F 02oLo/Noc/uvscl1028 ortua :oor:or, anra ,nu area is devoid offorest' According to this, thearea is. not a forest 
"r"., ira the appried area is about42 meters away from ,h". I:r:* boundary. iJ * *" provisions of the stateGovernment's circurar dated 20.0g.2010, before staling the mining work, the Lesseewill start the mining work only after constructing-" ."ri*r" wall on the boundary ofthe mine towards the forest border. subseqr""n,iv, ,i" proposar for approvar ofmining lease was sent to the Superintending lMining Engineer, Jaipur Circle, Jaipurvide retter no. Kha/sikar/Apr/Khp-95/2010lzis or,"i ir.oz.zotzfrom the office ofMining Engineer, sikar, on which hrs order dated o4.og.2072. Letter of rntent issued,on compliance of which by the horder of the Letter of Intent, the mining rease hasbeen sanctioned wide order number Akha/Jai/Sikar/p_73/tt/336g a^r.aio.ii.zoiiz

of superintending Mining Engineer, Jaipur circre, Shri suresh Kumar for a period of30 years from the date of contract registration. rt was approved in favor of shrisuresh Kumar Gurjar son of shri Ramjirar Gurjar, resident of pawara Rajput rehsirKotputli District Jaipur (Raj.), whose contract was executed on 25.02.2013 andregistration on 01.03.2013 Thus the mining rease came into effect from dated
01-03-2013 to period of 30 years.

Rajasthan minor minerar concession Rure-1986 Rure-1g(26) The ressee/
lessees shall not work or carry on or allowed to be worked or carried on at anypoint within a distance of 45 meters from any rairway tine except with the previous
written permission of the Rairway Administration concerned or from any reservoir,
canal or other pubric works or buirdings or inhabited site except with the previous
permission of the colrector or any other officer authorised by the Government in
this behalf and otherwise than in accordance with such instructions, restrictions
and conditions either general or special as may be attached to such permissions.
The said distance of 45 meters shart be measured in the case of rairway, reservoir
or canal horizonta y from the outer toe of the bank or the outer edge of the



cutting as the case r", b.: and in case of a buirding horizontary from the prinththereof; Expranation: for the purpos" 
"f 

thir ;;;;: (1) The expression nairway,Administration sha' have the same ,,,""",rg ,r a"'n"ed in the rndian Raitway Act,1890 by sub-section (4) of.sectio" ,_.r,n.i o'"riii,]rro,,. Road,, shal mean a roadwhich has been constructed or artificially rri".li 
", 

a,.,inct from a track resultingfrom repeated use 1 [, 2 [provided,i"ii" ."r" irndistance prohibiting minhg activity sha, be,.n;;;'lllt::ll?lil111l:,1i.,,',,1i
the road on both sides. rhus, 

lntv'rrt", tt" ;;;;;;rr" was found appropriate inthe context of departmental rures, the ,i;;; ;;;""';"s been sanctioned on dated20-72-2022, the contract was executed on dated 25-02-2029 and registration wasdone on 01.03.2013, that i, the ,iri"g-l"rr"'lJ#ir,o effect for a period of 30years from the date 01-03-2013. Wiai *n rrin-2017 coming into effect from07'03'2077 
' the period of mining rease under *ri"-qrt has automaticary increasedto 50 years' thus the period of .,ining r".r"-hrr *.rJ.r.o from 01.03.2013 rn forcefrom for a period of 50 years.

During spot inspection of the mining lease area by the office technical staffon 28.77.20t6, it was found that 100.8 ,r;;;;';hejastone was i,ega,y minedand released outside the boundary flr" C_, 
"iit",iining 1""r" sanctioned area.

;;11:I0ll 
3s300/- through e-cha,an o^*. irrriro, has been submitted from

A legal notice was received from Chunnilal Baberwal regarding the lesseenot carrying out mining work as per rules/encro..ir"na. Since the said case isrelated to encroachment by the lessee ," ,f.," .rf,r.ii" land outside the approvedarea, office letter dated 29.0g.2022 was written forioin, rrrr"V *ith Halka patwari inthe case' And if any investigation or action r,rr i"", taken at their rever in thematter' then its report was sought. Subsequentry, a spot inspection of the area wasconducted bv the office technicar emproyee 
"r'ii.ii.iorz, in which the boundarypillar and information board. of the ,ining r"rr" .r* 

-*-ar" 
no, found to be instared,for which notice was issued from zo.to.-zozi.- irioriiig to ,r," spot report, iregarmining was found to be carried out outside *re rine c-u of mining rease approvedarea' the penarty amount for which has been deposited as mentioned above.According to the investigation report of office Haja surveyor dated 30.01.2023, atthe time of inspection, mining work was found to be crosed in the mining rease, thelessee or any of his authorized representative ,rr-not iorno on the spot, The ruralroad is passing from Reira viflage to Karakheda ,irrug" ai the distance of 40 metersfrom mining rease piflar c, there is no popuration til l distance of 3oo meters of themining lease area, The ressee has not constructed 

".onar"t" wa, on the borderadjoining the forest boundary of the mining rease area. thurefore, a notice shourd beissued to the ressee from the office rever, for which , io-,., notice was issued to thelessee from 3O.OL.2O23, obliging him to suspenJ rff i,ning operations. Miningoperations have been suspended untir a concrete wa, is constructed as per rures onthe forest border' The ressee has been ordered to suspeno mining operations overtelephone' According to the spot report dated ot,oq.znzq, no wa, was found buirton the boundary of the mining lease on the boundary tir", ,_C and C_D of the mininglease, which are towards the forest boundary, .na uiro ti" mining debris was foundon line c- D, arong with this other deficienci"i ,"r" rorna, for which notice has beenissued from 04.04.2024. rn reration to the case, *r" 
"rigin"r 

apprication 27 /2024 (cz)pending in the Honorabre Nationar Green Authorit-y, centrar John, Bhopar on



07'04 '2024, in Kairash vs state of Rajasthan and others, mining rease number in favorof Shri Suresh Kumar Gurjar, son of Shri Ramjilal, ."riU"n, of pawala Rajput TehsilKotputti (Rajhand). 9sl2010 Near Vi,age Krlkh;;; iorig"rpr,re.n.as) rehsit patanDistrict Neemkathana For this purpose, the area oi ,.00" t 
".arr" mineral mine wasinspected and examined bv the undersigr"a ]".e *i,iiechnical staff, according towhich the actualsituation is as follows:_

1' On the spot' mining worr was,found to be currentry crosed in the mining reasearea. Weeds have grown on the spot and the mining pit of the mining area isfi'ed with water' Earrier arso, during ,n" ,"r'".i,", .onducted by the technicarstaff of the office on 3O.OL.2O23, ri"ir, *"rf.-*", found to be closed in thesaid mining lease area. Thus, mining;"; i;';" mining lease has beenstopped for almost one year' rn case of concrete wa, not being constructedtowards the forest border in the mining f"rr" 1r"", notice was given by thisoffice tetter number: _ sA/Neem/ApR tiui_iiiiiott24s dated 30.01.2023,coming towards the forest border. A f"tt", *rr',rttten to inform this officeafter constructing a concrete walr on the side of the mine and to suspend a,mining operations untir the above is rottowea.lius, the speciar condition ofmining lease approval was found to have been viodteU.2. On the boundary line B-C of the mining f"rr" *ii.t, is towards the forestboundary, it has been found that,t,u t.rl".l, noi'.rr.ving out illegal miningoutside the mining lease sanctioned area.3. Mining work in the mining lease area on the spot has been stopped for thelast 1 year. Therefore, no kind of blasting work etc. is being done. ln thisregard, Director of Mine Safety, Ajmer Region_2 Ajmer has written in hisletter. Number: - Aj.-2lDirector/z6zq/sqa"iati' rr.oz.roro tt has beeninformed that the lessee has not given tf,e notice of opening in form_l to theDirectorate of Mine Safety, nor has the Labour iJentification Number (CL)been maintained, nor has the mine manager been appointed.4' Mining work has been done in a mining 
-pit 

uy op"l'."rt method in the areaapproved by the lessee. No bench was found in the said pit, whose size wasfound to be about 73.92 meters by 72.90 r.t"r, .nO 20.25 meters depth.Presentry the bottom of the said pit was found fired with water. The miningwork has not been carried.out by making benches as per the approved miningscheme on the spot, nor has a slope been made in the bench. The bench iscompletely straight vertically and at some places, overhanging was ufro founi,which is a violation of approved mining plan.
5. The topsoil coming out of the mine has not been stocked as per separately

approved mining plan, which is in violation of condition no. 12 of the EC.6. The debris coming out of.the mine has not been dumped as per the approvedmine plan but has been dumped elsewhere outside the line C-D 
"f 

th; ;;;;;lease, which is as per EC. There is a violation of conditlon number 14.7. No wells have been constructed around the mining pit and dumping yard,
which is as per E.C. There is a violation of condition nJmber t6.a- No plantation work was found to be done by the lessee, which was not in
accordance with EC. There is a violation of condition number 1g.9' Boundary piflar A, boundary piflar c and boundary pilar D of the mining rease
are constructed at the spot. Boundary pillar B was not found to be built-on the
spOt′ fOr which the lessee was O『 dered tO build it On the spot.



10.The mining lease sign board was not found installed at the spot.
11'A rural road passes in the east direction of the B-c line of the mining lease,

whose distance from the mining rease boundary line is about 40 meters.
According to Rule 2g(1)(26) of RMMcR-2017, mining operations are permitted
at a distance of 10 meters from the rural road.

12'There is no populated area around the approved area of mining rease. The
main population is of village Kalikheda, about a kilometer away.

13' ln the last one year, mining work has stopped in the mining lease area, due to
which no blasting work is being done in the mining lease area.

14. Line B-C and Line c-D of the mining lease by the lessee, which fall towards the
forest area, due to which the No objection certificate F (2010/Noc/Uvasc) is
issued by the Forest conservator Sikar of the said mining rease. /7o2g has
been approved by the office onry after its issue from 30.01.2012, in which the
minimum distance of the mining lease from the nearest pi ar to the forest
boundary is 42 meters. According to the said no objection certificate and the
condition of mining lease approval by the lessee, before carrying out the
mining work, the mining work shourd be done only after constructing a solid
wall on the boundary of the mine towards the forest boundary. On
28.tL.2O16, a chance panchnama of Rs 35,300/_ was prepared by the
technical staff of the office for illegal mining of estimated quantity of 100.80
MT of mineral and stone outside the approved area of mining rease by the
lessee. whose penalty amount wil be paid by the ressee through G.N. Number
19997842 has been deposited in the treasury of the office from O6.LZ.2OL7 .
N'G.T. ln relation to the petition fired in the case, a statutory regar notice has

been issued to the lessee lrom o4.o4.2o24 to resolve the deficiencies found in the
inspection conducted on o1.04.2024. Regarding in this matter, DB civil writ (plL)
petition number-78102/2022 was filed by shri Kailash yogi before Rajasthan High
Court Jaipur Bench Jaipur, in which order was passed from 03.02.2023. That

1. The petitioner by means of this public interest litigation wants that Mining
Lease No.95/2010 granted to respondent No.g in respect of Khasra No.97ltlt
situate in village Kala Khera, Dungar Faganwas panchayat Ladi Ka Bas, Tehsil
Neem Ka Thana, via Ganeshwar, District Sikar be cancelled.

2. lt is not disputed that respondent No.g is carrying on mining activities on the
strength ofthe aforesaid lease, which has been granted by respondent No.G _
Superintending Mining Engineer, Mines and Geology Department, Jaipur,

3. ln case, petitioner feels that the aforesaid lease granted to respondent No.g
deserve to be cancelled, he may approach respondent No.6 with an
appropriate application, which shall be considered in accordance with law.

4. With the aforesaid directions, the writ petition stands disposed of.,,
As per the above, the status report in the matter is respectfu[y sent.fll-

(AsholiVerm3)z
assistant mining engineer

Neemkathana

の
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LLAN DEPOSIT DETAIL

Challan Date
05-Dec-2017

Collected At
Assistant Mining Engineer

Neem ka Thana

Fee Details : Unauthorised
Mining (Cost of Mineraif

Government Of Rttasthan

DEPARTMENT oF MiNING&GEoLOGY RA」
ASTHAN

Challan Number 243140

Ne計暦帆na
Financ:a:vear

2o17‐ 2018

Collected For
AME,Neem Ka Thana

Minerat
MasonaryStone

‐

BANK REFERENCE No.

0006376021417o6122017

06‐ Dec‐2017o4:03:24 PM
PAIP AMouNT(=N RS5

TRANSACT=oN STATUs
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gcncral or spccitic as lrlay bc attachccl to such pcrmissions. Tltc said

distance of lbrty live meters shall bc measltrcd in the case of
public roads (erclrtding ntincs approacll roacl or vlllage roads),

railtr,ey. reservoir or canal I'rolizontally fionr the outer toc of the barrk

or the outcr eclge of the cr.rtting, as the casc lllay bc and in case of a

buildins, l'rorizontally l}om the plinth thereof ;

(yyH)"Thc lcsscc or liconccc shall not, in thc casc of nlitlcs approach

roacl or villagc roads (inclurcling;rny tracl< shorvn in thc rcvcnLrc

record as village roacl), allorv any working to be carriecl on within a

distarrce o1'ten lleters ol'tlic outer- cclgc o1'thc ctrtting crcept rvith the

prer.ious pe rinissiun ot' thc C'ollcctor ol' lnv othcr olflccr cluly'

autlrolized by thc State or C'cntral (iovct'ntt'tct'tt in tltis behalt'artcl
otheru'ise thzrn in accclrdancc u,itli srrch rlircctiorls, rcstrictions atld

aclclrlions, cither genclal or specitrc, u,hich ntay be attached ttl sttclt

pc rnri ssi o n.

(xviii) l-l-rc lcsscc or liccnccc shall not pay a *'agc lcss than thc tninitnr'tu.t

wagcs prescribccl by the Central or the Statc Gorernlnent uncler the

MininrLtm Wages Act. 1948;

(xir) -[-he lessec or liccrnccc shall intiniatc Io thc Mrning Ettgineer clr

Assislirnt Mrning Irngineer cttuccrtted aboltt atly chattge ol',

(a) orre forrtr of business organization to another forr"t-t of business

orgar-rization i.e. proprietorship, pafinership, limitecJ

Iiability partncrship. privatc liniitcd corrpany, public

linrrtccl collrpany or alry fblur ol-brrsittcss activitics recogttizecl

bv any lati' lcl atlotlrcr lilrrll o1'lrttsrttcss orglttlizatiort;

(b) chartge itr parttter tlI a parttlcrship Iirrrl:

(c) rhe tlarrsfcr ttl'sharcs in a ct'rr.nparty. resulting irt the chatlge

ol control ol rnanagcnlcrlt or o*,ucrship right of thc saicl

colrpany;

(d) lnerser or anralgarr.ration o1'onc L)onr[)Au,v- into anothcr companyl and

(c) cltattgc of a privatc lirllitcd colllpany to lilllitccl colllpalry,

i"ls the L-ase lrily be" rvithin sixty clays fj'on-r the clate ol
copltleltcel'nent o{'these rr.rles ol fl'ont the clate of sltcl.r cl.range,

whichever later;

lrr-oviclccl that if thc lcsscc or liccnocc fails to intintatc thc

above mentionecl charrge rvithin thc speciliecl tirne, satrle tlray be

subltittccl on ltayntcnt o1'latc I'cc at thc llttc ()i'rLtpccs livc lttrndrccl pcr

clay ol-dclar'. strb.jcct ttl tltaxitllttltl ol't'ttllccs tu'tt llics:

(xx) '['|e lcssee ttr ltcctrccc tlav, alicr llayirrg the rellts and royalties

ltayable hereunclcr or under the leasc dccd or licettce, on the expiry or

terurinution o1'tlre lcase err Iiccncc tcrnt tlr rvithin three calenclar

ntonths thcrcaficr. takc dou,n ancl rcnrovc 1or its owtt bcncfit, all or

apy rnincral crcuvatcci during thc curt'ctrcv rtl thc lcasc or liccncc.

Clgipcs, rnachilcry, ;llunt, [rLtilrlings strttctLtt'cs, tralrrwayS, railways
41
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(26) The lessee / ressecs shall not work or c.rry on or allowed to be worked orcarried on ar any poinr within a distance oi 45 meters rro. uny iii*uy rin"except with the previous written permission of the Railway iarioirt,io,
concerned or from any redervoir, canal or other public *orr., o.-uu ,riig, o,inhabited site except with.thc previous permission of th. cori..to. oi uny otherofficer authorised by the Goiernmeni in this behalf and ott .*ir"-iion rnaccordance with such instructions, restrictions and conditions eitr,"i!.ir*r *special as may be.attached to such permissions. The said distance of45 metersshall be measured in. the case-of ra,way, reservoir or canal horizon,Jtf rro*the outer toe of,the bank or. the ouier eJge of the cutting a, tt, c*, ,i"y U,. and in case ofa building horizontally frori the ptinth thereof;

Explanation: for the purpose of this clause:

(1) The expression lailway, Administration shall'have the same meaning
as defined in the Indian Railw4y Act, lg90 by sgh;usption (4) of section
3 of thatAct; \\,,i.,, l,,,. ,.,, r .: t t.,i..i ,... .. .".r;

(29) The Lessee / lessees shall abstain from entering upon the surface of any
occupied Govemment land or,of any private land ggmpfilpdlwithin the leased
area wirhout previously,obt{nir1g r},re cq4sgnt of ttre ,ost$,piiri in ydlingi,t, , ,

^ r ir, r.: ,

'[(30) The lessee / lessees shall inform the Mining Engineer / Assistant Mining
Engineer Copgprngd pbgqgqegipg any,p&y qua1ry or,,depot in the leased area

1■ 1'

(2)

(27)

(28)

１

２

３

Substitutcd by RaJasthan Gazette Extraordinary dated o2/11/2012
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Ancient Monuments PreservationrAct, 1909 the lessee shall have to deliver the
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The factual report in originar apprication No,2712024 (c.2.) Kairash vs. State of
Rajasthan etc. and others is presented point wise as follows:_

1. ln paragraph number 01 of the application, it has been mentioned that the Mining Lease

No.95/2010 dated 20.12.2012 has been approved bythe Mineral Department. Which is

related to Mineral Department.

(i) ln paragraph number 1(i) of the application, it has been mentioned by the Mineral
Department regarding the distance of the mining lease from the residential area.

Which is not related to this office.

(ii) ln paragraph number l(ii) of the apprication, it has been mentioned that there was

a huge explosion during the mining work and there was damage to the forest and

wild animals. Approvar of the use of heavy exprosive materiar does not pertain to
this office.

(iii) ln paragraph number 1 (iii) of the apprication, iilegar encroachment by the rease

holder on the nearby forest land outside the approved rease area has been

mentioned. Regarding the nearest forest boundary from the approved rease area,

it has been mentioned in the no objection certificate issued by this department

that it is 42 meters. The approved lease area is 1.oo hectares and is surrounded by

Khatedari land and sewayachak land. There has been no encroachment on forest

land.

(iv) Paragraph number l(iv) of the application is regarding enforcement by the pollution

Control Board. Which is not related to this office.

(v) ln paragraph number 1(v) of the application, illegal mining work outside the

approved area in the allotted mining lease has been mentioned. Prevention of

illegal mining is related tothe Mineral oeoartmetr$ignatUfe tid
(vi) ln para no. 1(vi) of the applicati"",*eoY##

concrete wall towards the nearest forest bound
Date:202404:
Reason:

:53:24 1ST



condition imposed in the environmental clearance issued by Mr. District Collector,

Sikar. ln compliance with the above condition, the construction work of concrete

wall has not yet been done by the Mineral Department towards the forest

boundary nearest to the lease holder.

(vii) The work of ensuring compliance ofthe points mentioned in paragraph no. l(vii) of

the application is not related to this office.

(viii)In paragraph number l(viii) of the application, crusher operation and illegal mining

work has been mentioned. Which is not related to this office.

2. Paragraph number 2 of the application letter pertains to the issue ofwater and air pollution

due to illegal crusher operation, which is not related to this oflice.

3. Para no. 3 of the application does not pertain to this offrce.

4. Para no. 4 ofthe application does not pertain to this offrce.

5. Para no. 5 of the application does not pertain to this office.

6. Para no. 6 of the application does not pertain to this office.

7. Para no. 7 of the application does not pertain to this office.

8. Para no. 8 of the application does not pertain to this office.

9. Para no. 9 of the application does not pertain to this office.

Conditions imposed at the time of environmental clearance by DEIAA, Sikarr

Specific condition no. 18-

As envisaged, plantation shall be raised in an area of 33% of total area including green

belt in the safety zone around the mining lease by planting the native species around

area, oB dumps, backfilled and reclaimed around water body, roads etc' or outside

lease area in consu!tatlon with the Gram PanchayttFlttt liけ
he

cO面 ng rJny season「 ― On hspe面 on oft陸
`軒
op勝
製 え間 frpむ

と

01.04.2024′ no p:antation、″orkwasfoundolthesaidPttati°nt
Date:202404:
Reason:



).1

General condition no. 23-

PP shall construct water hole for wildlife and ensure to supply water to water hole

regularly.---When the committee inspected the said lease area on 01.04.2024, no

water hole for wildlife were found on the spot.

General condition no. 24-

ln case the project falls within 100 mt. From forest boundary, the PP shall construct

pucca boundary wall as per campa modal towards forest land side as per cicular of state

Govt. Dated 20.08.2010. -- ---The wall has not been built as per the condition. 170

meter boundary wall of 6 feet height is to be constructed towards the forest.

Signature lid
RalKal Ref
6436242

Digita‖ y signed by
Designation麗回ppt

Doodwal
Of

Forest
Date:202404
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